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Diesel in ’Tamil Nadu

txmb-9t*M are trying to make profit 
out of this misery, There is no pro
per distribution. Kerosene is not 
available Diesel te not available. In 
some oases, the peasants Jmve to In
vade the bunks and bring pressure 
on the burik-owners to strppfly diesel
oil to them. It is rumoured efewt the 
bunk-owners are keeping the supplies 
awisy and selling them in black 
market at very high prices.

This has created a very serums 
crisis for agriculture and small scale 
industry in Tamil Nadu. I request 
tiv* hon Minister ai Petroleum and 
Chemicals to examine this question 
and make a statement in the House.

THE MINISTER OF PETROLEUM 
AND CHEMICALS (SHBI D. K. 
BOROOAH): There has been no
shortage of supplies as such, but two 
factors have contributed to the diffi
culties Owing to the heavy power- 
cut, the rate of loading has been affec
ted and consequently despatches have 
been low. A request has been made 
to the Tamil Nadu Government to 
restore ttoe power cut for the pumps 
and for loading oil products.

Secondly, a very large number of 
diesel generating sets have been press
ed into service. It has created prob
lems of distribution which are being 
overcome on the highest priority. The 
Madras Refinery is operating satisfac
torily and can meet all the require
ments of the region. But the new 
pressure on diesel cil has put a strain 
on supplies as well as on distribution. 
We are looking into that. I assure the 
hon. member that with the help of 
the Tamil Nadu Government; we hope 
to be able to sort out this problem 
as early as possible.
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INDIAN RAILWAYS (AMENDMENT) 

BILL*
THE DEPUTY MINISTER IN THE 

MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): On be
half «£ Stari L. N. Misfara, I beg to  
move for leave to introduce a Bill 
further to amend the Indian Railways 
Act, 1880.

MS SPEAKER: The question $s:
“That leave be granted to intro

duce a Bill further to amend the 
Indian Railways Act, 1890.”

The motion was adopted.

SHRI MOHD. SHAFI QURESHI: I 
introduce the BilL
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THE RAILWAY BUDGET 1978-74— 
GENERAL DISCUSSION-conM.
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